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IN THE COURT OF JUDICIAL MAGISTRATE FIRST CLASS,

TINSUKIA.

D; ... Present: SRI PALLAV RANJAN BORA, JMFC, TINSUKIA.
-\.-'c{-i '\

(28.t2.2O22)

PR CASE NO. 1OO612022

Under Section 498(A)/34 of IPC

(FIR No. Tinsukia P.S. 788 12022, Dated 22.08.2022)

COMPLAINANT :

REPRESENTED BY :

ACCUSED :

PLqNs.4q0/2422
StaLq Vs- Srrlc_bha lqlian_D&ruryal & 1

STATE OF ASSAM

SRI P.K. SARMA,

LEARNED ADDITIONAL P. P.

1) SRr SUBHA RANJAN
DTBRUWAL (A1),
S/O. SRI KANTASWAR DIBRUWAL,
R/O. LAIPULI KAPTAN CHUK

P.S. AND DIST. TINSUKIA, ASSAM.

2) SMT. RUPALI DIBRUWAL
(A2),
W/O. SRI KANTASWAR DIBRUWAL,
R/O. LAIPULI KAPTAN CHUK

P.S. AND DIST. TINSUKIA, ASSAM.

SMT. ANJELINA HANDIQUE,

LEARNED ADVOCATE,

A

V
.ludicral"Maststrate
1st Class, Tinsukia

REPRESENTED BY :
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Date of

Date of FIR

Date of Charge Sheet

Date of Framing of Charges

Date of Commencement of Evidence

Date on which judgment is reserved

Date of Judgment

Date of the Sentencing Order, if any

Accused Details:
Rank of

the

Accused

Date of
Arrest

L
Sri Subha

Ranjan Dibruwal
(A1)

Smt. Rupali

Dibruwal (A2)
2. NIL

jr,';fu;-

Since Marriage

22.08.2022

31.08.2022

72.12.2022

28.12.2022

28.r2.2022

28.12.2022

None

Name of
Accused

Offences

charged with

a99(A)l3a of
IPC

498(A)134 of
IPC

Whether
Acquitted

or
convicted

Acquitted

Acquitted

Sentence

Imposed

NIL

NIL

Period of
Detention

Undergone

during Trial
for purpose

of Sec. 428

Cr.P.C.

NIL

NIL

Date of
Release

on Bail

NIL

NIL
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JUDGMENT

The prosecution case in brief is that on 22.08.2022, informant Sri

Dulal Tamuli lodged an F.I.R. at the police station stating therein that
her daughter Smt. Ankita Tamuli got socially married with the

accused Sri Subha Ranjan Dibruwal on February, 2022. As days
passed, the accused persons started to harass his daughter physically

and mentally by making dowry demands and even when his daughter
was 4 months pregnant, their tortures continued. It was further
alleged that on August, 2022, the accused persons pressurized the
informant by certain means and caused threat to the life of his

daughter as a result of which he has to take his daughter back from

her matrimonial home. Hence, this case.

The FIR was received and accordingly registered as Tinsukia p.S Case

No. 7BBl2022 under Section 498(4) of the Indian Penal Code (herein

after referred to as Ipc). After investigation, charge-sheet was filed

against the present accused persons namely, Sri Subha Ranjan

Dibruwal (A1) and smt. Rupali Dibruwal (A2) under section

498(4)/34 of IPC.

On appearance of the accused persons, copies of relevant documents

were furnished to them in compliance of the provision of Sectio n 207

of the code of criminal procedure (herein. after referred to as

Cr.P.c.). Thereafter, upon considering the materials on record,

charges under section 498(4)134 of Ipc was framed, The contents of
the charge were read over and explained to the accused persons to

2.

3.
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4. During trail, the prosecution examined 02 (Two) witnesses i.e. the

informant of this case and the victim of this case. The examination of

the accused persons under section 313 Cr.P.C were dispensed with

after perusing the evidence on record. Defence denied to adduce any

evidence.

After hearing argument of both sides and going through the evidence

available on record, I have formulated the following point for

determination:

POINTS FOR DETERMINATION :

i. Whether the accused persois being the husband and mother

in law of the informant's daughter Smt. Ankita Tamuli in

furtherance of their common intention, since marriage on

20.02.2022 have been physically and mentally torturing her

and also harass her by demanding dowry and again on

19.08.2022, accused persons by pressuring the informant Sri

Dulal Tamuli by certain means caused threat to the life of his

daughter as a result of which she has leave her matrimoriial

home and thereby commlffed an offence punishable under

Section 498(4)/34 of Indian Penal Code?

DISCUSSION, DECISION AND REASONS THEREOF:

PW1, Sri Dulal Tamuli, who is the informant of this case deposed

that the accused persons namely, Sri Subha Ranjan Dibruwal and

5.

6.
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Sifrffipali Dibruwal are the husband and mother in law respectively

of his daughter, Smt. Ankita Tamuli. His daughter got married as per

social norms in the early 2022. Few months E9o, his daughter

complained him about some difficulties she was facing in her

matrimonial home stating that her husband and mother in law used

to scold her over certain issues due to which she was mentally

broken. In the month of August 2022, he brought his daughter to his

home. At that time, she was pregnant, hence, he took her for her

examination and treatment to the hospital. Hearing about the

complaints from her daughter, he lodged the instant ejahar at the

police station. He proved ExI.P-UPW-1 as the ejahar and Ext.P-

1(1)/PW-1 as his signature therein'. He further stated that in the

month of Novem ber 2022. accused person namely Sri Subha Ranjan

Dibruwal came to their house and told that there arose some

misunderstanding between him and his daughter Smt. Ankita Tamuli

and now he and his family is willing to take her back to his home and

lead a peaceful life. Since, then his daughter, who is still pregnant

has been residing at her matrimonial home and her husband and in-

laws are taking proper care of her. Now, the matter has been

amicably settled between them and he does not want to proceed

with the case further. He has no objection if the accused persons are

acquitted from the instant case,

7. PWz, Smt. Ankita Tamuli, who is the victim of this case deposed

that the informant is her father and the accused persons namely, Sri

Subha Ranjan Dibruwal and Smt. Rupali Dibruwal are her husband

Judlaal Magtstrate
'!8t Class, Tinsukie
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and mother in law respectively. Few months after her marriage, there
occurred certain altercations and misunderstanding between her and
her in-laws over certain issues regarding her conjugal life and hence,
in the month of August 2022, she called her father who took her
back to his house. She was about 4 months pregnant at that time.
she stated that ejahar was lodged out of anger and also some other
people provoked her to file a case against her husband and in-laws.
In the month of Novem ber 2022. her husband sri subha Ranjan
Dibruwal came to their house and took her back with him. since,
then she have been living peacefully at her matrimonial house, Her
husband and her in-raws take due care of her. Now, the matter has
been amicabry settred between them and she does not want to
proceed with the case further. She has no objection if the accused
persons are acquitted from the instant case.

B' From the evidence of the Pw-l,it can be inferred that he had lodged
the F'I'R' upon receiving complaints from his daughter that the
accused persons used to scold her over certain issues. The informant
here seerns like he lodged the ejahar basing on the version as stahed
by his daughter that she was suffering from mental harassment, It
can although be presumed that there infact occurred certain
differences and disputes between pw-2 smt. Ankita Tamuri and the
accused persons, as pw-2 have arso stated in her evidence that
certain altercations and misunderstanding used to occur between her
and her in-laws' As a result of this, the informant took his daughter
from her matrimonial home, but now everything has been setred
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From the evidence of both PW-1 and Pw-Z, it appears to the court

that presently the informant's daughter has been residing peacefully

at her matrimonial home with her husband (A1) and in-laws, after A1

personally came to the informant's house and accepted the fact that

there were some misunderstanding between them but now they are

willing to take the informant's daughter back and lead a peaceful life

forgetting everything. Both PW-1 and PW-2 have submitted that the

accused A1 and his family members have been taking due care of

PW-2 Smt. Ankita Tamuli during her pregnancy.

Hence, it is seen that the instant ejahar was lodged out of grudge

and upon some misunderstanding that arose in the conjugal life of

the informant's daughter as the PW-2 herself deposed that the ejahar

was lodged out of anger and on provocation of some other people.

Further, both the PW's have stated that the matter is amicably settled

between themselves and the accused persons and that they do not

want to proceed with the case further. Both the PW's further went to

the extent of deposing that even if the accused persons are

acquitted, they have no objection to it.

Analyzing the evidence of the witnesses examined by the

prosecution, it appears that both the witnesses has not stated

anything incriminating against the accused persons, thereby

not implicating them under the charges levelled against them,

rather the informant and the victim went to the extent of

10.
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deposing that they have no objection if the accused persons

are acquitted from this Case, No-where in the deposition, the PWs

stated about the commission of alleged offences by the accused

persons. Moreover, if the informant and the victim themselves does

not want to proceed with the case and the victim is leading a good

conjugal life with the accused persons, this Court finds no reason to

continue with the same.

12. Therefore, it can be held that the prosecution has failed to bring any

incriminating materials and hence, failed to bring home the charges

levelled against the accused persons. As such the point taken for

determination is accordingly decided in negative.

ORDER

In view of the above discussion, accused persons namely Sri Subha

Ranjan Dibruwal (A1) and Smt. Rupali Dibruwal (A2) are acquitted

from the offences alleged against them under section 498(4)/34 of

P.R. Bond of the accused person shall remain extended for a period

of 06(six) months from today.

Given under my hand and seal of this court on this 28th day

of December,2022 at Tinsukia.

13.
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Lrsr oF PRosEcurroN/DEFENcE/couRT WTTNESSES

A. Prosecution:
RANK NAME

Sri Dulal Tamuli

Smt, Ankita Tamuli

B. Defence Witnesses, if any:
RANK NAME

P&elNsJAA6lZAZe
State-Vs- SriSubha Ranian Dibruwal & 1

NATURE OF EVIDENCE
(EYE WITNESS, POLICE

WITNESS, EXPERT

WITNESS, MEDICAL

WITNESS, PANCH

WITNESS, OTHER

WITNESS)

Informant
Victim

NATURE Oi TVTOENCE

(EYE WITNESS, POLICE

WITNESS, EXPERT

WITNESS, MEDICAL

WITNESS, PANCH

WITNESS, OTHER

WITNESS)

NIL

NATURE OF EVIDENCE
(EYE WITNESS, POLICE

WITNESS, EXPERT

WITNESS, MEDICAL

WITNESS, PANCH

WITNESS, OTHER

WITNESS)

NIL

Judlctal Magrstrate
'tst Glass, Tinsukia

PW1

PW2

DW1 NIL

C. Court Witnesses, if any:
RANK NAME

CW1 NIL
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LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS

A. Prosecution:
Sr.
No.

i.
,.

Exhibit Number

Exhibit
P1(1)/PW1

Description

Ejahar

B. Defence:

I r.. 
/ rxniuit Number 

Jlrvo.i I

1. NIL NII1r

C. Court Exhibits:

Signature of the Informant

Description

Description

Description

I

I

l

I

tL

Sr. Exhibit Number

lNo'll1. CW1 
i NIL

D. Material Objects:
Sr. Exhibit Number
No.:;
1. NrL 
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